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. For the reasons statr in the apptcation, the oder dated 28.7.2015 dismissingtie petiuon for non pros€cution, is rcca ed, especialy $hen no objertion has b€€;
raised ftom the respondents side, However, dre same sha be subject to payment of
Rs. 10,000/- as cosi. Let th€ cosr be paid beforc the next date or hearing to the non-


